(LA No. 273 of 2008

Order dated: 29.07.2008

CORAM:
Honble Mr Justice K Thankappan, Member([)
Hon’ble Mr. C.R Mohapatra, Member (A)

Heard Mr. 3 P Dhalsamant, Ld. Counsel for the
apphicant and Mr. U.B Mohapatra, Ld. Sr. Standing Counsel
for the Respondents.

The VAL 15 fhled agamst the transter order
passed by the authonbes. The applicant while serving as a
1.0 Teacher, she was ordered o be femporaniy attached m
the prosent place namely, Malkangin, Though, this work
arrangement was lemporary in nature, the appbeant subnuts
that as she 15 to look after the study of her daughter and also
her awhng father-m-law, i 15 mmunoous and will cause
meonvenence to her. The apphcant further subruts that the
place now, al which she 15 ordered (o work on work
arrangement 15 aboul 600 Kms from the present stalion,
Apart from that, the applicant submits that she had served in
so many other stations meluding tharkband.

When the matter came up {or adnussion, this
Tnbunal heard Mr. D P Dhalsamant, Ld. Counsel for the
applicant as well as My, U.B Mohapatra, Ld. 5r. Standmg
Counsel. Now, the applicant restricts her prayer m the O A

have a direchion to the Respondents (o comsider her
representations at Annexure-A/9 and A/10, meludimg the

latest one at Annexure-A/10.

99)

-



On considening  the stand  taken by the
Respondents and the grievance raised in the O A we are of
the view that 1t 1s only proper for this Tribunal to dispose of
the Ongmal Apphcahon by giving a direction to the
Respondent No.4 to consider Annexures- A/9 and A/10 and
to consider the gnevance of the applicant,

Accordmgly, the OA. 1s disposed of by
directing the 4™ Respondent to dispose of Annexures-A/9
and A/10 within a reasonable time, at any rate within 30
days of the receipt of the copy of this order.

A copy of this order may be sent to 4%

Respondent on the expense of the apphicant.
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